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CALLING ATTENTIONTO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED WAR: (NQ BY THE CHAIRMAN OF
THE WATER SUPPLY AND SEWAGE DISPOSAL
COMMITTEE OF TI E  MUNICIPAL
CORPORATION DELHI, FOR ST< PPAOE OF THE
SUPPLY OF DRINKING WAT ER TO THE NEW
DELHI MUNICIPAL CO IMITTTEE IN CASE OF
ITS FAILURE TO PAY THE ARREARS
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% e s oo 30 frse, 1970 =+
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F AT 37 G139 T O &7 aATE 42 T AT aEAT
z, § mwer qa afrare fAarsa w5 famd,
HATT W7 37 G975 w47 #1 er fearm g

THE MINIS TFR OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING A”D URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : Mr. Chair-
man, Sir, it ha. been reported in the press
that Shri V. D. Sharma, Chairman of the
Water Supply Committee of the Municipal
Corporation of Delhi has warned that if the
New Delhi M jnicipal Committee fails to
pay the arreat; of charges of bulk supply of
water given to it by the Delhi Municipal
Corporation b; the end of September, 1970
water supply i) the New Delhi Municipal
Committee wi old be stopped. The Water
Supply and Si wa e Disposal Undertaking
have stated tha in the handout for the press,
Shri Sharma d d not say that water supply to
the New Delhi Municipal Committee would
be st >pped. They have further stated that

Sharma merely said that some stern
measures will have to be taken in dealing
with the situation.

The dispui; between the Municipal
Corporation ( f Delhi and the New Delhi
Municipal Co nmittee regarding the water
charges to be r aid by the latter to the former
is an old one Prior to the formation of the
Municipa Corporation of Delhi on the 7th
April, 1958, filtered water was being
supplied in 1 >ulk by the erstwhile Joint
Water and Si wage Board to the erstwhile
New Delhi Municipal Committee area
through various mains emanating from
service reserv >irs where bulk meters were
provided to i :cord the qunatities of water
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supplied to the New Delhi Municipal Com-
mittee. After the formation of the Cor-
poration, some areas of the erstwhile New
Delhi Municipal Committee were trans-
ferred to the Corporation and as such a few
of the water distribution mains from the
reservoirs became common. Since the
meters were provided only at the reservoirs,
it became difficult to apportion the bulk
quantities between the areas ceded to the
Corporation and the present New Delhi
Municipal Committee area.

The Delhi Municipal Corporation Act,
1957 provided, inter alia that the Corpora-
tion shall be bound to make bulk water
supply to the N.D.M.C. and for the purpose
of measuring and recording the quantity of
water supplied to the N.D.M.C, shall affix
meters at points of junction between the
communication pipes of the N.D.M.C. and
the Corporation. Both these bodies mutually
a%reed on an ad-hoc basis for apportionment
of the total bulk supply in the erstwhile New
Delhi Municipal Committee area. The
agreed formula somehow did not work and
dispute arose between the parties regarding
quantity of water supplied to the New Delhi
Municipal Committee. The Municipal
Corporation of Delhi continued to bill the
N.D.M.C. according to their own
calculations and the N.D.M.C. kept on
making payments on ad-hoc basis.

In 1965, both the parties resolved to refer
the dispute to the then Chief Commissioner
of Delhi for arbitration. The matters referred
for arbitration were the quantity of water
supplied in bulk by the Corporation to the
N.D.M.C. from the year 1958-59 onwards,
the correctness of the calculation of thé
supply of water in this regard, and the
proportion in which the cost of disposal of
sewage has been apportioned between the
two parties from the year 1958-59 onwards
and the correctness of the calculation of cost
in this regard.

The Chief Commissioner gave his first
award which was a part award because it
pertained only to the quantity of water
supplied by the Corporation to the N.D.M.C.
from 1958-59 onwards on 7th June, 1966.
The arbitrator divided the Mains in three
groups. Under group 'A' were included the
Mains exclusively for the N.D.M.C. area,
group 'B' comprised the common Mains and
in group 'C' were included the Mains
exclusively for the Corporation area. The
Chief Commissioner directed that the
N.D.M.C. will pay for 100% of the quantity
of water supplied through the supply lines in
Group 'A', 70% of the
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quantity of water supplied through  the
supply lines in group 'B' and that the Cor-
poration will bear full cost of the quantity
of water supplied through the supply lines
in group 'C. In respect of two particular
supply lines where certain ancillary issues

were  involved, the Chief
Commissioner indicated ~~ specific
calculations to define liabilities. This

award was accepted by the N.D.M.C. but
the Corporation represented against it on
the ground that it was based on certain
factual errors.  The Lt. Governor  of
Delhi, formerly the Chief Commissioner,
made an order on the 13th June, 1969
in which he directed the Corporation to
complete by September, 1969 the steps
necessary for re-arranging the distribution
system and affixing suitable meters at all
the points necessary in such a way that the
supply actually made to the N.D.M.C.
thereafter could be  correctly and
independently measured and until this
was done, the basis adopted in his award
in June, 1966 would be continued beyond
March, 1967. He also re-affixed the
calculations given by him in his earlier
award regarding one particular main line.
He further determined the rates to
be adopted for the cost of supply of
water and bulk disposal of sewage. This
award was not questioned by the N.D.M.C.
but the Corporation represented to the Lt.
Governor against it on the grounds that
they had completed all the necessary
metering before the 1st April, 1969
and I hat they were not agreed to accept
the contin-nuance beyond 31st March,
(11967 of the basis ecarlier adopted upto that
ate.

The Lt. Governor made another order
on the 19th December, 1969 in which he
decided as follows :

(1) Bill sent by the Corporation which
are based on actual measurements re-
corded from meters fixed after 31st
March, 1969 should be paid by the
N.D.M.C. as and when received.

(2) If the N.D.M.C. questions the
correctness of the readings of the meters,
the Committee should first make payments
for bills received and then ask for checkin
according to the procedure laid down, o
the meters considered to be faulty, and

(3) In respect of the period from the 1st
April, 1967 to the 31st March, 1969 the
quantity supplied in bulk to the N.D.M.C.
should be calculated on the basis of
average recordings on the newly installed
meters after making allowance for the
supply each year having been to some
extent in excess of the supply made in the
Brev;ous years. The details of quantities to

¢ billed for 1967-68 and I
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1968-69 will be separately set out and
communicated to the two local bodies. The
Corporation in the meantime may submit its
demands based on actual meter recordings
for final adjustment in accordance with the
principle enumerated above.

This order was not questioned by the
Corporation but the N.D.M.C. represented
against this order mainly on the grounds that
certain meters had been out of order for lon
periods, that some meters were 1 got ﬁxe%
much later as against the contention of the
Corporation that they were in position by 1-4-
1969, and that there was duplication in
measurements leading to inflated billing.

The Lt. Governor passed another order on
the 4th February, 1970 which order was
superseded by another order passed on 5th
February, 1970. By virtue of the 5th
February order, he stayed the operation of
his earlier order of December, 1969 on the
representation of the N.D.M.C. Thereafter,
the Lt. Governor directed the Chief Engineer,
Floods, Delhi Administration to carry out
checking in the company of the Chief
Engineers of the N.D.M.C. and the
Corporation or their nominees the claim of
the Corporation that all the necessary meters
as had been ordered to be installed in his
order of the 13th June, 1969, had been
installed by the end of March, 1969 and the
contention of the N.D.M.C. that this had not
been done. After receiving the report of the
Chief Engineer, Floods, the Lt. Governor
passed another order on the 10th March,
1970 in which the decided :

(1) That bills sent by the Corporation
for the first three quarters of 1969-70
shall be paid by the N.D.M.C. immedia
tely. The amount of Rs. 28 lakhs paid
by the N.D.M.C. to the Corporation at
the instance of the Government of
India shall be adjusted towards the dues
for supply of water and sewage disposal
during the year 1969-70.

(2) In respect of the period from
1-4-67 to 31-3-69, the Corporation would
prepare a revised bill on the basis of
average recordings on the newly installed
meters during 1969-70. The quantity
supplied in bulk to the N.D.M.C. shall
be 2% less during 1968-69 and 4% less

during 1967-68 as compared to the
metered supply 'during 1969-70. The
sum of Rs. 20 Iakhs paid by the N.D.M.C.

to the Corporation earlier shall be adjus
ted towards arrears for supply of water
and the disposal of sewage for the period
from 1-4-1967 to 31-3-1969.
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(3) The ra e of payment of water
supplied dur; ig the period 1-4-67 to 31-3-
69 will b 46 paise per 1000 gallons. The
rate for w iter supply during 1969-70 will
be 58.6:: per 1000 gallons subject to
adjustmen: 1n the bill for the fourth quarter
of 19< 9-70.

This order h s not been questioned by the
Corporation but the N.D.M.C. considered it
in its meeting dated 3rd April, 1970 and
passe a resolution to the effect that the
award >f 13th June, 1969 may be considered
as final. Accordingly they represented to
the Lt. Governor against it mainly on the
grounds that the necessary meters had not
been installed by the Corporation till laii in
the year 1969-70 and that other directions
regarding double locking of the meters,
etc., given in his order of the 13 h June,
1969 had not been complied with by the
Corporation. The Lt. Governor re quested
the Chief Executive Councillor to C ill a
meeting of both the parties and to hear
them. The Chief Executive Coun illor held
a meeting on the 6th May, 1970 and
thereafter both the parties have sabmitted
their respective viewpoints in bl ck and
white to him. The matter now re ts there.

Meanwhile tl; Corporation is stated to
have sent bills i i the amount of Rs. 42.19
lakhs pertainin ; to the period ending
March, 1970 aid Rs. 11 lakhs for the period
from April, 1970 to June, 1970 making a
total of Rs. 53.19 lakhs to the N.D.M.C. for
payment. The stand taken by the N.D.M.C.
1s that the payments made already by then
are in excess of what is due from them jpto
31st March, 1970 and unless their I, test
representation made to the Lt. Go\ ;rnor is
decided, they are not prepared to make any
further payment on this accoui t. The
amount due has been calculated by the
Corporation on the basis of the Lt. <
lovernor's orders of March, 1970 whereas
thi N.D.M.C. have calculated it on the basis
of his orders of the 13th June, 1969.

SHRI S. D. MISRA (Uttar Pradesh) : Sir,
on a point of order. Asimilar statement was
given, I thmk, last week and you were in
the Chair.

MR. CHAIRMAN : No. . . . About this?

SHRI S. D. MISRA : Not about this. It
was a big si dement.

The Minister has now taken fifteen mi-
nutes to read t le statement. I assume it will
be about tight or nine pages and so
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many dates and so many figures have been
given. How to follow up immediately and
put questions. A similar statement was made
about another Calling-Attention Notice. We
requested you and if I remember, either you
or. ..

MR. CHAIRMAN : No.

SHRI S. D. MISRA : Either you were in
the Chair or somebody. We had requested
that such a long statement should be laid on
the Table of the House and only then we
should be allowed to put questions.

SOME HON. MEMBERS : Yes.

SHRI S. D. MISRA : 1do not know if
the Chairman has followed all these dates,
etc. How can we put questions when we
have not followed it? What is your direction
in this matter? You said that you would look
into the matter.

MR. CHAIRMAN : Not about this. It was
about another matter. The matter with which
we were concerned before to which you
have drawn my attention was a statement
made by the Minister not relating to any
Calling Attention Motion. So far no
question has arisen before me with reference
to the Calling Attention Motion, whether the
statement can be laid on the Table or not. I
understand from my office that so far in no
case has any statement with regard to
Calling Attention Motions been laid on the
Table. But I can say this that the statements
which the Ministers have to make should be
shorter, if possible.

SHRI K. K. SHAH : Sir, I am bound to
carry out your instructions. But the Calling
Attention Notice was received on the
previous day. All the Members are interested
1 it. It is an important and urgent matter and
if I do not read out all the facts for the
information of the House, how will they be
able to understand it? It is for you to decide
it and I am prepared to carry out your
orders.

{Interruptions)

SHRI S. D. MISRA : There can be many
suggestions on this. At least today the
problem has come before the House. I do
not object to such bigger statements; let
them be still bigger, 10 pages and more. But
there is one suggestion which I want to
make. At least those Members who have
given notice may be supplied with the
statement so that we can borrow from them
and understand it. What is the difficulty in
circulating the statement to those Members,
if not to all?
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SHRI PITAMBER DAS (Uttar Pradesh) :
Thank God, the Minister had only one day
to prepare the statement. If he had three
days, the statement would have been still
longer. (Interruptions)

SHRI K. K. SHAH : The statement
contains so many facts and figures. 11' I
omit one fact and become unfair to one or
the other by omitting something, you will
take me to task. This is a matter which has
been pending from 1958 to 1970.

(Interruptions) .

it wre wveEv (faet ): fF ag e femmr
w1aA g i foeeft a7 9 a7 WAty www g .

at mwwfe: A e qAEET AR
"r...
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& AqU WA AT

MR. CHAIRMAN : I was in the Chair
when an oral statement was made by a
Minister; it was not on a Calling Attention
Motion.

SHRI LAL K. ADVANI : I think it was
about the Calling Attention Motion.

MR. CHAIRMAN : Anyway, I will look
into -it. But I have now said that the
statements made by the Ministers in response
to the Calling Attention Motions should be
as short as possible. Of course I cannot lay
down any hard and fast rule about the length
of the statements but it is for the Ministers to
judge it. But I expect that the statements
should be as short as possible.

SHRI S. D. MISRA: Probably I could not
make my point clear. I did not mean to
suggest that the statement should be short. It
should be short, to the extent possible but if
the Minister says that nine pages are the
shortest possible in the circumstances, in that
case, I say that because it is a long
statement, you should determine how to
proceed so that we know befora-hand how
to put questions.
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it T (3T wEw) A AT A
g 2fam, 7 g 9w w6y = e a
T & faar awar

wit mawafa @ w4 35 9T

MR. CHAIRMAN : Mr. Misra's point |
will consider. I will examine the rules and 1
will consider it.

[MR. DEPUTY CHAIRMAN in the Chair].

MR. DEPUTY CHAIRMAN
Mabhavir.

2o wré wgpdre : sdtes, faam amr awEy
WA W@y A fr 2, 3aay Ay ga { A
AT WY FAT T FATEE AT AE EIA AT TAAY
AR AT EA AT FE TIGATE Adl AT
Ate qrar fgant] & ama e 31 ar S
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EleEnra S c e e d o e e a i e =
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fam & 37 aard 7@t % A § A sAw Ao
HE AT R

Dr.
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[ we wrf g |
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qey % A faeve g qar aw 9, afer oy
A

You are very much a party in the dispute.
You are very much a party because the
NDMC is wholly and solely a nominated
body. The President is an official and he is
flouting all canons of official and public
behaviour  simply  because of the
encouragement that he has from some high-
ups in the Central Government. So, that is
the charge, and I would like the hon.
Minister to explain to us why it is that this
official is not being made to reconcile
himself to the fact that whatever money has
to be paid by the NDMC should be paid by
them. And the Corporation should not be
pressed between two mill-stones; On the one
side there is the demand of the Central
Government for repayment of loans, and on
the other side there is the non- payment of
g}l}e) chcarges which are due to 1t from the

SHRI K. K. SHAH : Sir, I with great
regret must emphatically say that my friend,
Dr. Mahavir, is neither serving the Corpor—
ation nor the Delhi Administration nor the
NDMC because he has made allegations.
(Interruptions.) You have made allegations
now and you must be prepared to hear me. |
have heard you. Now you must be prepared
to hear me.

DR. BHAI MAHAVIR : Yes, we want
you to speak and explain them.

SHRI K. K. SHAH : His allegation about
the Lieutenant-Governor being advised by
Chavan Saheb, or the NDMC being asked
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by us not to pay, is out of his imagination,
because our relationship with the Delhi
Administration has been exceedingly good.
So far, all disputes, whichever have been
brought to us, have been amicably and with
understanding  settled. There may be
sometimes a little politics here and there, but
the politics, which my friend has created
here, has not so far happend between the

Delhi Administration or the Delhi Cor-
poration or the New Delhi Municipal
Committee.

Sir, how does my hon. friend say after all
these facts which he has not controverted
that the first award of June 1969 was not
accepted? On the contrary the Lieut.
Governor's later awards have been more
favourable to the Corporation than to the
NDMC so that that allegation also does not
stand. When the matter comes to me I will
certainly intervene but if they think that Mr.
Malhotra can resolve the difference between
the two and if he is looking into it I have no
objection. Why should I impose myself till it
comes to me? I am sure my friend knows
that the other party is not here. One party is
raising the question on behalf of the
Corporation and I think that is not fair. Let
us deal with it as an administrative matter;
Let us not bring politics into this.

DR. BHAI MAHAVIR: I am sorry my
questions have not been replied. The pomted
questions I asked was, was there a joint
inspection, did the Engmeer of the NDMC
refuse to sign the Report, are there dues of
electricity tax, are there Electricity Boards
dues, is it a “fact that the NDMC is not
paying those dues, is there a dispute about
the fire brigade expenses" Now these are the
things which have to be answered. It is quite
all right for the hon. Minister to say that he
is not asking them not to pay but that is not
what I said. I said you are responsible for
making him pay but you are not doing your
duty. Whatever the reasons may be.

SHRI K. K. SHAH : Now my hon. friend
himself will be statisfied how politics is
injected. For example, I have stated that the
Lieut. Governor passed another order on 5th
February and by virtue of the order of 5th
February he stayed the operation of his
earlier order of December 1969 on the
representation of the NDMC. Thereafter the
Lieut. Governor directed the Chief Engineer,
Floods, Delhi Administration, to carry out
checking in the company of Chief Engineer
of New Ddelhi Municipa%,Committee and the
Corporation of their nominee. The claim
of the Corporation
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is that all the ne.essary meters that had been
ordered to be ii stalled by his order of 13th
June had been istalled and the contention
of the NDMC is that that had not been
done. After reviving the Report of the
Chief Engineer, Floods, the Licut.-Gover-
nor passed ano her order.

DR. BHAI MAHAVIR : Was that Re-
port signed by the NDMC Engineer?

SHRI K. K. SHAH : When the order has
been passed on that Report . . .

v DR. BHAI M \HAVIR : You are silent
on what I aske , anyway . . .

SHRI K. K. SHAH : I have not seeathat
Report but on iat Report order has been
passed.

SHRI LAL K. ADVANI : 1 am sorry that
the hon. M nisier should have brought in
political insi uiations of the kind that he has
done. I « ould only like to draw his attention
and a k him whether it is not the
responsibilit > of the Central Government
to intervene in a matter of this kind and
to giv. an award finally. I would hi  atteni
>n to section 268 of the Delhi Municipal
Corporation Act I says very clearly that if
any dispute arises between the Co poration
and the NDMC on the payment of any sum
demanded by tbe Corporation and NDMC
;,-av r&P'aire the  Corporator to  reftr
tne tllatter in dispute, ,y it.-, Ccr!tlai
Government and the o-"ision 0 nle

Central Government tiiereon shall be final.
This is the first part of the provisior, and
the proviso is still more importan . My
charge is thai the Central Govern nent as
well as the New "Delhi  Municip 1
Committee have been guilty of Bouti g
this statutory provision which says :
"Provided that where the dispute relates to
the liability of the New Delhi  Municipal
Committee to make any payment u the
Corporation the payment shall be made to
the Corporation pending the dec [ton of the
Central Govern-As the hon.  Minister
himself has stated, the mat er has been
pending since 1958 right up t the present
day. Now, the NDMC has tak ;n up a
certain stand and the Corporatio has
taken up a different stand. When ihe
two stands vary, the Centra! Govern
nc.it has to give an award. Unfortunately,
it has been changing this award four
tim>:s or five times as the hon. Minister
himself has stated. That certainly creates
difficul! ss. My question is, why has not the
New Delhi Municipal Committee made
the payment which it is required to make
pending decision on the dispute ? This is
my caiegorical question. I would

5-16 RS'70

[ 12 AUG. 1970]

to a matter of urgent 130
public importance

also like to read the second part of this
section which says that the Central Govern-
ment shall consider the statement submitted
by the Corporation together with the
statement from the said New Delhi Muni-
cipal Committee "within six weeks of the
date of reference." The statutory provision
is that any dispute of this nature should be
settled within six weeks.

Here we have a dispute that has beer.
pending for years and the Government is
unable to take any decision. The Govern-
ment is unable to make even the NDMC
pay the amounts due to the Corporation.

SHRI K. K. SHAH : Here also I regret to
say that Mr. Advani is entirely inco1 Just
listen. The matter was referred to the Lt.-
Governor." He is the representative of the
Central Government. The award of the Lt.
Governor, as I pointed out, was not
accepted by the Corporation. Will he not
hold the Corporation responsible if the
June, 1969 award was not accepted? When
the Corporation does not accept the award,
you have nothing to say. Now, Mr. Advani,
as a Member of the House you must forget
that you belong to a particular party and
you must try to be fair and just. I exoect
you to do that,

SHRI LAL K. ADVANT : I am afraid
the hon. Minister has not followed my
point. 1 can concede the possibility that
after the award is given, all that the
Corporation has said is ruled out, that the
Corporation's case is not accepted by the
Central Government and the NDMC's case
is entirely accepted. I can concede that, but
the law very specifically provides that until
a decision 1s taken by the Central
Government, pending the decision, the
NDMC has to I make all the payments.

SHRI K. K. SHAH : I will give j reply. I
did not want to give an opinion, but since
you are asking my opinion, I give it. The
award of the 5th February, 1970 set aside
the award of December, 1969, but not the
award of the 13th June, 1969. Now, please
try to aBpreciate it. Now, if the award of the
5 th February had set aside the award of the
13lh June, 1969, your contention would
have been correct, so far as the NDMC is
concerned. Now, please listen and I am sure
that in the light of what I say you will be
able to advise the Corporation and also the
Chief Executive Councillor, because he is
looking into it and the matter is with him.
The award of the 5th February, as 1 pointed
out, set aside the award of December, 1969,
but not the 13th June, 1969. The
NDMC
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say that they are paying according to the
award of the 13th June, 1969. Now, you will
see the difficulty. How do you hold the
Central Government responsible?

SHRI LAL K. ADVA.NI : I am sorry I
have been repeatedly pointing out that the
award comes in only as a decision of the
Central Government. At the moment, as he
has conceded, the award is still pending and it
has to be given by the Lt.-Governor on the
advice of the Chief Executive Councillor.
Pending the award, is it not the statutory
obligation of the NDMC to make all the
payments demanded by the Corporation? Is it
not a stututory obligation?

SHRI K. K. SHAH : 1 think you have not
taken into consideration what 1 have said. It
is payment according to the decision of the
13th June, 1969 . . .

SHRI LAL K. ADVANI
come later. /

SHRI K. K. SHAH : It has not been set
aside. You have left a loophole in the order
and the loophole is that the NDMC say that
payment is to be made on the basis of the
award of the 13th June, 1969, which they
have made. According to you, payment should
be made according to the order of the 5th
February. Now, this is a legal point. So, what
can 1 do?

This will

MR. DEPUTY CHAIRMAN Mr.
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SHRI. K. K. SHAH : 1 am extremely
sorry. Do not try to mix up things. That the
Corporation has failed to repay the loan to
the Government of India has nothing to do
with these dues. I do not want that both
should be mixed up. This is not correct. 1
do not want that politics should should be
brought into here. You cannot ask me to sit
as a judge and give a decision. Unluckily it
has not become a legal issue and it will
have to be decided.

SHRI CHANDRA SHEKAHAR (Uttar
Pradesh) : I am sorry to see this apologetic
attitude of the hon. Minister. The first
questioner, Dr. Mahavir, said that the
NDMC should be pressurised only because
an official is the Chairman of the NDMC.

DR. BHAI MAHAVIR : Why because?

SHRI CHANDRA SHEKHAR : Because
an official happens to be the Chairman, so
the NDMC should be pressurised by the
Government to pay according to the wishes
of the Corporation. I should like to know
categorically from the Minister if it is not a
fact that the NDMC is paying the dues
according to the award given by the Lieute-
nant Governor and the Corporation is
demanding more than the award. If it is a
fact, what locus standi. Dr. Mahavir or the
other friends have before the House to ask
the Government to pressuriese the
Chairman of the NDMC? The other point
is the Minister is expecting justice from the
Jan Sangh. They are playing to the gallery
I just to gain a political point. Unless and
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until! the mati >r comes to the Central
Government, ui less and untill the award
given by the Lk [tenant Governor is accep-
ted by the Mu licipal Corporation, how can
the NDMC be pressurised to pay more
according to the wishes of the Corporation
because the con lict is on the point of the
assessment itself ' Unless and until the asses-
sment is clear, tl ; NDMC cannot pay accor-
ding to the wis les of the Municipal Cor-
poration, and he hon. Minister should not
feel shy an 1 should not be so much afraid
of Dr. M ihavir and other Jan Sangh
Members.

SHRI K. K. SHAH : I must makeit clear
that I am not afraid when justice is to be
done. I un afraid of nobody. But my friend's
ci itenlion is corrrect. The contention of tie
NDMC is that they have paid according I 3
the award of 13th June— I have made it
clear—which has not been set aside. Then
ore, it is correct.
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SHRI K. K. SHAH : The fact that the
Lieutenant Gov :rnor . . .
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SHRI K. K. SHAH : L hope my hon.
friend will kno i how to behave. He has no
business to ask me to sit down. It is for the
Chair to ask me to sit down.
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to set down.
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"(DIf any dispute arises between the
Corporation and the New Delhi Municipal
Committee of, as the case may be, the
Military Engineer Services as to the
liability of the said Committee or Services
to pay any sum demanded by the
Corporation or as to the right of the said
Committee or Services to any refund, or
as to the amount of any refund, from the
Corporation, then, the New Delhi
Municipal Committee or, as the case may
be, the Military Engineer Services may
require the Corporation to refer the matter
in dispute to the Central Government and
the decision of the Central Government
thereon shall be final:"

T v g @ i mre E faeelt sfaffesy
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"Provided that, where the dispute
relates to the liability of the New Delhi
Municipal Committee or, as the case may
be. the Military Engineer Services to
make any payment to the Corporation, the
payment shall be made to the Corporation
pending the decision of the Central
Government."
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var2 famr gar & ‘‘shall be made to the
Corporation pending the decision of the
Central Government™'.
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SHRI K. K. SHAH : Sir, the hist question
was : when was the reference made? In
December, 1959 a meeting was held by Mr.
Malhotra, the then President of the New
Delhi  Municipal Committee with the
officers of the Municipal Corporation, In
that meeting, among other decisions, from
Ist April, 1958. This has been going on
since then, ft was the contention of the
Corporation that 23 per cent, and not 35 per
cent., as decided, was supplied. This is
number one.
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"Provided that where the dispute relates
to the liability of the New Delhi Municipal
Committee or, as the case may be, the
Military Engineering Services to make any
payment to the Corporation, the payment
shall be made to the Corporation pending
the decision of the Central Government."
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ot Fo Fo myr Y HF Ay Aifam,
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amount shall be paid to the Corporation,
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"The Centr: 1 Government shall con-
sider the statement together with like
statement rece ved from the said Com-

mittee or Services within six weeks of the
date of th; decisions.""

SHRI RAJNA TAIN : Was any payment
made?

SHRI K. K. SHAH : But not after the
decision.

{Interruptions)
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T AT | W VATE STITINT F WTOT AR s E
According to the award ot the 7th June,
1969, payment has been made. According
to that award, nothing remains due. II is not
the contention of the Corporation that

according to the award of the 7th June,
1969, anything is due.
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MR. DEPUTY CHAIRMAN : All right,
that is enough, I think. Papers to be laid on
the Table.

PAPERS LAID ON THE TABLE

THE DRUGS AND COSMETICS (SECOND
AMENDMENT) RULES, 1970

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : Sir, I beg to
lay on the Table, under section 38 of the
Drugs and Cosmetics Act, 1940, a copy of
the Ministry of Health, Family Planning,
Works, Housing and Urban Development
(Department of Health) Notification S.O.
No. 2008, dated the 26th May, 1970 (in
En(%lish and Hindi), publishing the Drugs
and Ccsmetics (Second Amendment) Rules,

1970. [Place in Library see No. L.T.-
3892/70].
ANNUAL REPORT AND  ACCOUNTS (1968-

69) oF THE NATIONAL MINERAL
DEVELOPMENT CORPORATIOL LTD. AND
RELATED PAPERS '

THE MINISTER OF STATE IN
MINISTRY OF PETROLEUM
CHEMICALS, AND MINES AND
METALS (SHRI NITI RAJ  SINGH
CHAUDHARY; : Sir, I bet to lay on the
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Table, under sub-section;!) of section 619A
jf the Companies Act, 1956, a copy each of
the following papers (in English and
Hindi):—

(1) Eleventh Annual Report and Accou-
nts of the National Mineral Development
Corporation Limited, New Delhi, for the
year 1968-69, together with the Auditors'
Report on the Accounts.

(ii) Review by Government on the
working of the Corporation

[Place in Library. See No. LT-3922/70 for
(1), and (ii).]

NOTIFICATIONS UNDER THE CUSTOMS
AcCT, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, I beg to lay on the Table,
under section 159 of the Customs Act, 1962,
a copy each of the following Notifications (in
English and Hindi) of the Ministry of
Finance (Department of Revenue and
Insurance)—

(i) Notification G.S.R. No. 1033, dated
the 11th July, 1970, together with an
Explanatory Memorandum thereon.

(i1) Notification G.S.R. No. 1095, dated
the 25th July, 1970, together with an
Explanatory Memorandum thereon.

[Placed in Library. See No. L.T.-3966/70
for (i) and (ii)].

ANNOUNCEMENT RE ARREST OF
SHRI SURAJ PRASAD

MR. DEPUTY CHAIRMAN : I have to
inform Members that I have received the
following telegram dated the 9th August,'
1970, from the Sub-divisional Magistrate,
Dumraon :

"Shri Suraj Prasad, M.P. has been
arrested to-day, the 9th August at 11-20
a.m. under sectionl 151 Cr. P.C. while
going to commit cognisable offence, i.e.
criminal trespass, with purpose to forcibly
occupy private land which might have led
to serious clash."



